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@icar / ORDER

PER ABY T. VARKEY, JM:

This is an appeal preferred by the assessee against the order of the
Learned Commissioner of Income Tax (Exemptions), (hereinafter ‘the
Ld.CIT(A)"), Chennai, dated 08.08.2023 rejecting application for
registration u/s.12A of the Income Tax Act, 1961 (hereinafter in short ‘the

Act’).

2. At the outset, the Ld.AR of the assessee pleaded for withdrawal of

the appeal, since, assessee has been granted registration under sub-
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clause (i) of Clause (ac) of sub-section (1) of Sec.12A of the Act, from

AYs 2022-23 to 2026-27. In the light of above facts, he wishes to

withdraw the above appeal. The Ld.DR does not object.
3. Therefore, we allow the assessee to withdraw the appeal.

4, In the result, appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced on the 05 day of June, 2024, in Chennai.
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